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MR. DEPUTY-SPEAKER: The
Question is: - el
“That leave be granied to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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CONSTITUTION  (AMENDMENT)
BILL*

{Amendment of articles 852, 856 etec.)

SHRI HARI VISHNU XKAMATH
(Hoshangabad): I beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to intro-
duce a Bill further t{o amend the
Constitution of India.”

The motion was adopted.

SHRI HARI VISHNU KAMATH:
I introduce the Bill.

1537 hrs.

CONSTITUTION (AMENDMENT)
BILL~—contd.

(Amendment of article 51) by Shri
Hari Vishnu Kamath

MR. DEPUTY-SPEAKER: We
now take up further consideration of
the following motion:

“That the Bill further to amend
the Constitution of Tndia, be taken
into consideration.”
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